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Tripura. But, side by side, some genuine problems are found to have cropped 

up with the Indian citizens, falling beyond the fencing. They find difficulties in 

making to and fro movement through gates for all necessary purposes, like the 

grazing of cows, attending business, marketing, sending kids to schools, 

celebrating social festivals at night, and holding such other performances 

according to their needs and necessities. During the present harvesting 

season, the miscreants of the neighbouring country are found to have reaped 

and taken away their crops by force. The strength of the Border Security Force 

is not sufficient to deal with all these problems. 

The Central Government is, therefore, urged upon, firstly to complete 

the erection of fencing in the entire international border at the earliest, and 

secondly, to prepare and execute, as early as possible, a concrete programme 

of rehabilitating those people in order to save them from this hazardous 

situation. Thank you. 

Need for early sanction to Irrigation Projects in Andhra Pradesh 
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Need for clearance of Coastal Zone Management Plan for Mumbai and 
Navi 

Mumbai 

SHRIMATI HEMA MALINI (Nominated): Mr. Deputy Chairman, Sir, I 

would like to bring to your notice the inordinate delay in the development of 

Navi Mumbai due to the Government of India's inaction. 

The Government of India is yet to sanction the Coastal Zone 

Management Plan in respect of Navi Mumbai.  The proposal was submitted 

227 



RAJYA SABHA [10 December, 2004] 

to the Ministry of Environment and Forests on 26
th

 November, 1998 and 

reminders were sent on 19
th

 January, 2000 and 18
th

 July, 2002. 

As far as Mumbai is concerned, it has sanctioned the Coastal Zone 

Management Plan.   However, the issues remain unresolved are as follows: 

Reference date for purposes of FSI and other provisions of 

Development Control Regulations CRZ-II areas. 

Permissibility of reconstruction of unauthorised but tolerated 

structures in slums existing in CRZ-II areas. 

Acceptance of existing and proposed Development Plan roads in 

CRZ-I, CRZ-II and CRZ-III as Coastal Zone Management Plan 

Roads. 

Classification as CRZ-II of small pockets of land en the landward side 

of missing links of Development Plan rads. 

pormiesibility of development as per Development Conrol 

Regulations in NDZ areas categorised CRZ-III on the lines of 

permission already granted in respect of recreational amenity in open 

spaces of residential layouts. 

Permissibity of BUDP layouts development by MHADA at Charkop, 

Gorai Road, Versova, Muiund and other locations. 

Permissibility of treatment of effluent and sewage and dumping of 

solid waste near selected coastal areas such as existing dumping 

sites at Deonar and Malad subject to adequate safeguards. 

In this context, the Ministry had constituted a committee and that 

committee had submitted its report in October, 2000 to the Government of 

India. The Maharashtra Government had submitted its comments on the report 

on 29
th
 January, 2002. 

The matter may please be expedited.  Thank you. 

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I associate 

myself with the Special Mention made by Shrimati Hema Malini. 

Non-avaiiabiliy of Specialist Medical Services in North-eastern States 

SHRIMATI SYEDA ANWARA TAIMUR (Assam): Mr. Deputy 

Chairman, Sir, the people residing in the North-Eastern Stales do not have 

sufficient medical facilities.   They used to go to Chennai or come to Delhi 
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